58 Delhi Rmt cmm vmsam za, rsw (SAKA) ue:m ﬁmt(’mtrbl a 3&@

(Amuamn aa;

FwYgoan lﬂlﬂ w. .a'ﬂ ag w?r
. g aw,. wR-RYfe

i mt arﬁ‘rrr T T HETH

afers . @Y aw vy & | &feT fa
A ¥ o os g o @ e g
& 3% ¥ wifew av o §y BR oz
wtelf & e o ¥ vmEr wedr awdr
WY ofafl T T T R e
o avar oty £ ag gfeaid 5 s
§ i A2 SR o et A qAg W
o w5 Gl ¥ AT oy S
gefl & 1 W7 WA WA ®T A
AW A gueEi 2, Argd qerfaem
ifragra R i gd aa 6. o 3
aran 1 FEE S -

- # oy 7% AT WY aTdw Far §
wEm dq gedw fear & 1 fredr
arrtit:ﬁﬁgnﬁwqmmmm

, ﬁ:aﬂ | W gRATE T

8 weaw gL e qs? m%
| fm m"r urﬁm 31 sﬁ“r mnrfer L
MR.CHAIRMA__:.N . The question is:
~ “That leave be granted to Shri
Shashi Bhushan to withdraw the

"Bill further to amend . the Delhi
R&l‘lt Control Act, -1958.”

" The nwtm was miopted

SE{RI SHASHI BHUSHAN

| withdraw the, B111
1753 hrs, R
| CGNSTITUTION ' (AMENDMENT)
(Amm'dment of article 80 and
omission of Fom*th Schedule}
" 'SHRI‘ DINESH . CHANDRA. GO-
~ "SWAMT (Gauhati): 1. beg; to- move:
' “That the Bill tut‘ther to am.end

 the Constitution of India be taken '

ih’h mulerathn SRR

ﬂvﬂiucaﬁstoranmw of

Artiule B0, and ihe . Enurth Sphqiute
of the Constitution. " ' Now, Art. 80 of
the Constitution™deals: with represen-
tation to Rajy& Sabha and Art.: 80(1)'
sta.tes .

| “The Council of States shall con-
sxst of —

a) twelve members to be nomi-
“nated by the President - in
_accordance with . the provi-
* sions of clause (3); and

(b) not more than two hundred

and thirty-eight, - representa-
tives of the States and of the
' ‘Union territories.”

Of the'ée 238 representa_ti-ves; the
allocation of seats in the Council of
States is made according {0 sub-

clauge (2) of Art. 80 which states:

“The allocation of seats in the

Council of States to he filled by re-

. presentatives- of the -States and .of

-the Union territories shall be in

. accordance .with the provisions in

‘that behalf éontaihed in the Fourth
- Schedule.”

In the Fourth Schedule the allo-
cations have beeti made and at the
present moment, the strength of the
Council -of States is 231 and from a
perusal of the Fourth Schedu{le you -
wifl find that the representaticn of .
ten States comeg to 40 and represen-
tation of four Union territories
comes to 5. That means that tén Sta-
tes .and four Union territ-ries contri-.
bute to the - Council of . Sta'es
45 representatives whereas 11 States:
contribute to. the Counci] of . States .
representatives. I have by this
amendment sought for an amend-
ment of “Artitle’'80 and T have said
that Council of - S’tate; should  consist -
of 12 members tp be nominated by
the President in amordnnce with the
provision of clause 2 as is the exist- -
ing provision.. But what I have asked
for ang what is important in the Bill
iy thas there should be equal repre
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sentation of all the Stlates in the
Council of States. There should not
be an arbitrary figure of-—for exam-
ple the highest number of 30 fron:
U.P., 22 from Bihar, or the lowest
number of 3 from Nagaland or 1 from
le! us say Manipur., and so on and
so forth,

Now, under the previswong of the
Constitution each State enjoys equal
status and, thercfore, my first argu-
ment in support of my Bill will be
that under the provisions of the Con-
stitutipn each Stateg enjoys equal
status. Under the Consiitution thoy
shoplld also have {equal representa-
twn in the Council of States, other-
wise though in the parallel provision
of tho Counstitution we have tried to
give equal statug to all the States, so
far as most important aspect of the
represenlation
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SHRI DINESH CHANDRA GO-
SWAMI: 1 am nul savity, 'bat will be,
because higher the number of
population, the higher will be
the representation in the House of
People—which is the first body when
policies are determined. But in the
other chamber, the Rajya Sabha or
the Council of Stotes Wwhich is
said to be a corrective chamber, the
same principle should nect govein the
representation. Supposing by weight
of population certain States get certain
weightage in their favour in this
House, obviously, there should be a
corrective chamber and the corrective
chamber is tho Rajya Sabha where
all the States should have equal re-
presentation so that they can come
forward to view action taken in this
House dispassionately divorced from
the weightage of popualtion that may
jead to measures in a particular
direction in this House. Sir, if you
look ...
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MR, CHAIRMAN: He can continue
on the next occasion, WNow, Shri

Raghu Ramaiah will present the
report of the Business Advisory
Committee.

17.58 hrs

BUSINESS ADVISORY COMMITTEE
F1FTY~-FIFTH REPORT

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RAM-
AIAH): I beg to present the Fuifty-fifth
Report of the DBusiness Advisory
Commitice

SHRI M. C. DAGA (Pali): I
would like to know only this, namely
whether th e Business Advisory Com-
mittce has recommended the exten-
sion of the session or not. y

SHR1 K. RAGHU RAMAIAH: We
will end the session on 9th.

MRKR. CHAIRMAN: The House
stands adjourned till ... ..

SHRI K. RAGHU RAMAIAH. 1
may say that the recommendation of
the Business Advisory Committee has
to be endorsed by the House on Mon-
day. T am saying it becausc I do not
want it to be said {hat we have
antlicipated the decision of the House.

SHRI R. S. PANDEY (Rajnand-
gaon): We are coming on Monday.

SHRI K. RAGHU RAMAIAH: You
askedq me for the recommenadtion.
1 said this in the recommendation
but subject to the approval of the
House.

SHR] R. S. PANDEY: It becomes
valhid for Monday.

MR CHAIRMAN: The House
stands adjourned to re-assemble at
11 A M. on Monday, the 5th May,
1975.

18 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, May
5, 1975/Vaisakha 15, 1897 (Saka).
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